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INTllODUCI'ION 

I, the Clairpenon, MandiD& Committee ali Labour aad Welfare baviq 
been authorised by the Committee to IUbmit the Report 011 their bebaIf, 
pracat tbia Twenty-1bird Report, Tenth Lok Sabba OD Ac:don Taken by 
Government on the recommendaooJII c:ontaiDcd in the EIoftDth Report, 
Tenth Lot Sabha OD the MiniItry of Labour-DomaDdI for Grall, 
1995-96. 

2. lbe Report wu coDlidcred and adopted by the Committee OD 
29 February, 1996. 

3. lbe Report hu been divided into the foUowina Caaptcn: 
I. Report. 

U. Rec:ommcndatioaslObservatiOllS which have been ICCCptcd by the 
Government. 

III. Rec:ommendationslOblcrvatioJII which the Committee do not 
desire to pursue in .. view of Goveriunent replica. 

IV. Rec:ommendation&lObscrvatiOllS in reapect of which replica of 
Government have not been aa:cptcd by the Committee and which 
require reiteration. 

V. RccommcndationslObscrvatiOllS in respect of which final rcplies of 
Government havc not been received. 

4. An analysis of thc ActiOn T4cn by tbe Govcrnmeat on tbe 
RccommendatioDJIOblcrvationa contaiaed in the EleVenth Report of the 
Committee is givcn in Appendix. It would be obIcrved that out of 
19 recommcndatioJll made in Rcport. 10 recommcndatiool i.c. 53% have 
been ICCCptcd by tbe Govcrnment. lbe CoIlllDUtec do not deaire to punue 
3 recommcndations i.c. 16% of their recoamacndation in _ of the 
Govcrnment reply; 1 rcc:ommCmdatio .. i.c: 5%. in reapcc:t of which reply of 
the Government have not been ICCCptcd by the Commi~ and· which 
require reiteration and 5 recommcndatioDa i.c. 26% in respect of which 
final rcplies of thc GovcOlmcnt have not been received. 

NEWDEUU; 
29 FebnMUJ'. 1996 

10 PTurlguM, 1917 (SIlIctl) 

(v) 

CHANDRA PRABHA URS. 
C/JtUrperIOrI, 

SIIInding ComlllilUe on 
LIIboUT IIIIIl Wei/tin. 



CIIAPTIIlI 

REPORT 
1. Tbe Report of tile Committee deaII with tile ActioD Taken by the 

Govenuacut OIl the recommcadatioal coataiDed ia the ElcvcDth Report 
(Teath Lot Sabba) of tile Committee on Labour aad WcJfarc on the 
MiaiItry of Labour-Demands forGranIl, 1995-96. 

1.2. The ElcYendl Report wu preaclitccl to Lot Sabba OIl 5 May, 1995. 
It contained 19 recommendations. RcpJia of Gownuncat ia rcapcc:t of 
thClC ICCOIIUDCDdationa bave beea elWlliDed aad arc c:ateaoriled u 
undcr:-

(i) Rc:comDiCUations and observations which bave been ac:ccpted by 
the GOYCl1llDent: 
S1. Nos. 1, 2, 3, 4, 5, 9, 10, 12, 13, 19 = 10 
(Total 10 included in Chapter II of tbe Report). 

(ii) Rocommeadatiou and observatiou which tile Committee do DOt 
desire to punue taking into consideration die replies of the 
Government: 
51. Nos. 7, 8, 14 - 3 
(Total 3 iac:luded in Chapter m of the Rcpon). 

(iii) RccommcDdatiou and obeervatiolll, replios.to wbicb bave not 
been ac:ccpcecl by the Committee and wbicb require reiteration: 
sa. No. 16 - 1 
(Total 1 included ill Chapter IV of the Report). 

(iv) R.ccommoadatioa aa4 observatioDJ in respect of which fmal 
replies have not bcen rec:eived: 
51. Nos. 6, 11, 15, 17, 18 - 5 
(Total S iacluded in Chapter V of the Report). 

1.3. The CoDuninee will DOW deal with those pOD taken replies of the 
Cio¥erllJDC4t which aood reiteration or merit commeall. 

a-........ (51. No.1, ..... 1.1) 

1.4. The Comminee bad noted that the performance of the Ministry of 
Labour ill 10 far u plan oxpoaditure is concerned was not up to the mark. 
They bad, therefore, rccollUllOlldcd that the fundi allocated for various 
schemes should be utilised during the financial year for which they are 
earmarked. 
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1.5. The Ministry of Labour in their reply furnished to the Committee 
bas Itated that the total expenditure of the Ministry of Labour during 
1994-95 was RI. 42.85 crores against B.E. of RI. 112.SO crores giving a 
percentage expenditure of 38.09%. The 5qielDef pertainiq to Industrial 
Safety, Mines Safety and Worken Education could use almost the entire 
funda allocated. All other schemes fell far Ibort in expenditure as not even 
40% of their allocated budget could be spent. The reuons for Ibortfal1 in 
expenditure for major schemes are summarized below:-

. 1.6. The major allocation of budget in the training schemes pertains to 
vocational Training Project undertaken in collaboration with the World 
Bank. The shortfall in this project has been due to the following: 

(1) Unjustified suspension of disbursals by the World Bank from July, 
1994 to January, 1995 pending completion of benchmarks relating 
to softwJlre component like filling of staff positions, staff training 
plans and engagement of consultant to undertake package of field 
studies to review and analyse different segments of the National 
Vocational Training System. 

(2) Delay, in World Bank clearance for .Eqqipment Procurement 
under the Centrally sponsored scheme of 'Modernisation of 
Equipment' due to 1 above. 

(3) Delays in execution of the Civil Works (majority in State Sector 
Schemes) due to procedural issues. 

(4) Non utilisation of funds under the Central Schemes of 'Technica1 
Assistance' and" <HiTech Training' pending negotiations with GTZ, 
a German Agency for Technical co-operation to provide technical 
assistance in the form of advisory inputs for implementation of the 
Training Programmes in HiTech disciplines compatible with 
Industry (The Agreement could be signed in July, 1995 only). 

lAbour Bureau: 

1.7 In the case of Labour Bureau, an amount of RI. 5.79 crores was 
allocated for the year 1994-95. As against that, they spent RI. 2.28 crores 
by the end of the year. The shortfall was mainly because of the fact that 
one of their plan schemes viz. Family Income & Expenditure Survey where 
an amount of RI. 2.25 crores was allocated, did not take off. This was due 
to the fact that the scbeme required the approval of SIU, planniBg 
Commission and Ministry of Finance (EFC). Obtaiaing the approval of 
SIU and Planning Commission took considerable time. The approval of 
both the agencies has since been obtained and a meeting of the EFC 
Expenditure Committee has also since been held. 



CbU A WODHIl Labow: 
1.8. Under the Child &\ WODlCll Labour Programmes, a sum of RI. 4.55 

crares wu allocated for the year 1994-95. Out of this amount, only 
RI. 1.65 crares were SpeDt during the year. The shortfall wu mainly OD 
accoUilt of the fact that adequate number of viable proposals were not 
received from VOIUDtary Organisations &; NGOs under the Grants-in-Aid 
Scheme of the Child &\ WomeD Labour Cell. There were also inordinate 
delays on the part of· the NOD Government Organisations in furnishing 
utilization certificates for initial instalments of assistance released to them 
without such ccirtificates, further instalments could not be released. 
Bonded Labour: 

1.9 An amoUilt of RI.2.24 crores wu allocated under the Scheme of 
Bonded Labour for the year 1994-95. Out of this, only an amount of RI.86 
lakhs could be spent. The shortfall wu on accoUilt of the fact that the 
State Governments did DOt submit certificates in respect of expenditure 
incurred by them. As a result of which the share of Central Govt. could 
not be released to them. This lapse on the part of the State Governments 
took place despite repeated interaction with them including at quite high 
levels. 

1.10 As regards the direction of the Committee that they should be 
informed about the progress made/expenditure incurred in vuious 
Schemes after every six months, information about plan expenditure till 
September, 1995 hu already been sent by the Planning Unit to the 
Committee. 

Recommeodatioll 
1.11 The Committee are not at all satistled with the reply of the Mlnlatry 

or Labour. In their view, the Ministry has tried to escape on one pretext or 
the other which is lndkatlve 01 their poor monltoriDa. They are, therefore, 
or the firm view that the MInistry should make all out efforts lor early 
completion or schemes 10 band sueb as training schemes, labour bureau etc. 
As reprds lapses on the part of State Govenunents towards DOn-uUllsaUon 
or funds earmarked under various schemes, the maUer should be taken lip 
at the bJ&hest level. Steps taken and progress acbleved 10 this reaard should 
be communlcated to the Committee wlthlo three months. 

Recommendation (SI. No.5, Para I.U) 
1.12 The Committee had recommended tbat some kind of consensus 

between the States should be elicited. through the efforts of the Central 
Government for a common national minimum wage so that the problems 
of migration of workers or closure of establishments or other 
administrative problems could be tackled effectively. 

1.13 The Ministry of Labour in their reply has .stated that the wue 
relating to National Minimum Wage has been considered by various fora in 
the past. The question was repeatedly discussed by the Conference of 
Labour Ministers between the years 1982-85. The State Labour Ministers 
could not come to a definite conclusion IlDd ultimately in 1985 it was 
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remitted to the IDdiao Labour CoafereIlClC. l'be Iodiul Labour Coafenace 
eaprcucd the view that "till such time a aatiODal wlIIC is feasible, it would 
be desirable to have reponal minimum wlie in reprd to which the 
Central Government may lay down the guidelines. The minimum wapa 
should be linked to the rise in the cost of liviD&." Accordin&\y u per the 
directions of the IU>, the Government iaaucd auidelinCi on rcaioDal 
minimum wage in July 1987 to an State Govcmmenta and Uaion Territory 
Administrations. The State GovcrnmentsIU. T. Administrations were Il1o 
requested to provide for variable dearness allowance 1inkcd to Conlumel' 
Price IDdex, u a part of the minimum wlIIC to be revised every Ii& 
months. The country was divided as per the guidelines into six reaions 
namely, Eutcm Region, North Eutcm Region, Northern Region, 
Southem Region, Wcatcm Region and Central Region. Two rounds of 
meetings of Regional Minimum Wage Advisory Committee, re-named as 
Regional Labour Ministers' Conference have been held. F'JrIt round wu 
held during 1987 and 1992 and second round of Conference was held in 
1994 and 1995, where the question of reduction of disparities in minimum 
rate of Wages in the respective regions, has been discussed. The Ministry 
is also examining whether it will be feasible to have a national minimum 
floor level wage. 

Recommendatloo 

1.14 The Committee are not salllned wIdt the reply fIl the Goftlllllll8t. 
III their view a1thouab two rounds fIl' ReafoaaI La..... MiDIIter'. 
ConIereaa have been beld since 1987, In wIdeb q.-tloo fIl redlldloa fIl 
dlsparltles In mfnlmum nte or wqes In vu10us rect- fIl the COIIDtry ... 
dlsc:uaed yet DO dedsloD has been anivecl at. WbUe reIteradq tbeIr .,.1Ier 
recommendation. the COIQIDittee are or the IIrm view that the MlnIItry .r 
Labour should make aU OIlt efforts to han a IIIltiolW minimum Door leftI 
.... at the eullest 10 that problems or mJantioo or workers or daIare 01 
IltablllbmeDta can be tackled. 

Recommeadatloo (SI. No. t. Pva 2.24) 

1.15 The Committee had recommended that the Ministry of Labour 
should strengthen the DGfASU organisation by allocating more funda and 
increasing tbeir staff strengtb to enabletbem to carry out more number of 
inspections in factories and docks to indentify the causes leading to 
accidents as we\J as take measures for their prevention and reduction. 

1.16 The Ministry of Labour in their reply fumished to the Committee 
bas stated that wbile the factories Act, 1948 has been enacted by the 
Central C\Ovetnment, it is being implemented bX t~ ~tate Governments, 
Union Territory Administrations and as such inspection of factories faDs in 
the States' sphere. The role of DGfASU is only promotional and advisory 
in the area of industrial safety and health. for this, four Institutes i.e. 
Central Labour InstitUte at Bombay and Regional Labour Institutes one 
each at Kanpur. Madras and Calcutta have been set up. A plan schc:me for 
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setting up of a New Regional Labour Institute near Delhi has been 
approved and further necessary action in this regard is being taken. With 
this, the effectiveness of DGFASLI would increase to a large extent. AI 
regards inspections of ships and tankers, efforts are being made to increase 
the same. Efforts are also being made to fill up the vacancies in time. For 
the New Jawaharlal Nehru Port at Bombay, the question of aanctionina 
additional posts is being examined in consultation with tbe Ministry of 
rmancc. 

RecommendaUoa 
1.17 AI reprds dock safety, the Committee's exprerieDce baYe DOt beeD 

aood. Durin& their on-lhe-spot study tour to Calcutta Port Trust, tile 
CommIttee bave DOtccI that althoup a IUIIDber of acddeab (fatal ud __ 
fatal) bave taken place durin& tile Jut 3 yean yet 110 safety omcer hili beea 
appoiDted by the Port Trlllt ud the Safety CommlUee hili ant met 
regularly. The Committee view the situation serlouaIy. 1D their view tile 
DGFASLI ol'lanlsallon should Invariably be streDltbened to euable them to 
carry out more number of inJpections In factories and docks. 

1.18 As reaards appointment of safely oIIIcer In Calcutta Port Trust, the 
Committee urae upon the Ministry of Labour to lake up the Iuae with tile 
Ministry of Transport at the earliest. 

Recommendation (Sl. No. 16, Para l.51) 
1.19 The Committee had noted that functioning of the scheme of 

strengthening of Employment Exchanges for promotion of self employment 
had deteriorated after the scheme was transferred to StatcIUT 
Governments w.e.f. 1.4.92. The Committee had further noted tbat though 
the number of sclf-employment promotion cells had been reduced the total 
on-live register of the cells had increased from 1.92 lakhs in December. 
1993 to 2.25 lakhs in December, 1994. They had, therefore, recommended 
that the Ministry should take up the issue with NDC for reconsideration of 
the decision. They had also desired that scheme on computerisation which 
had been transferred to StateIUT Governments should revert back under 
control of the Centre. 

1.20 The Ministry of Labour in their written reply furnished to the 
Committee has stated that the scheme of strengthening of employment 
Exchanges for promotion of self-employment was transferred to the States 
only after a decision was taken by NDC to transfer such schemes to the 
State Governments. The suggestion of the Committee was taken up with 
the Planning Commission. who were requested to move the NDC for 
reconsideration of their earlier decision. But the Planning CollUllission did 
not agree with the suggestion. 

Recom.meedadoa 
l.l1 The CommlUee are bOt sal1llled wWl tile repJy of the MInIstry fIl 

I..bour. In their view, the very Purpclle fIl IuitiatiDa the ICbeme lor 
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strengthening of Employment EllduuJ&el for promodon 01 self employmeat 
bas been defeated as the total on-Uve reci&W 01 cells has IDcrased from 
year 10 year regularly siD.ce the ICbeme wu traDiCerrecl 10 Stat&IVT 
Governments. While reiteratiD& their earlier recommendation, the 
Committee are of the firm view that the MiDJstry 01 Labour IhouJd take up 
the matter with the NDC for recoDlideratioD 01 tbeIr dedIioD at the bJpeIt 
level aDd the scheme should revert under COII1rol 01 the Centre. 



CIIAPTEIl B 
RECONMENDATIONSIOBSERVATIONS WlDCH HAVE BEEN 

ACCEPTED BY THE GOVERNMENT 
ll_ ..... dadoa (SL No.1, Para 1.1) 

2.1 The Committee are not at aD satia6ed with tile porfomwace of tile 
MiniItry in so far as the plan expcnditum iJ concemcd. TIle totIl 
percentage of plan expenditure in the year 1994-95 BI on 28.2.95 COIDOI out 
to 21.19 which is far from being satisfactory. The Committee -. tbat 
eighty percent of the plan allocation of Ministry of Labour for the Iut 
three financial years has been for training. The Ministry has however been 
able to spend only thirty two percent of the total outlays durins the period. 
The expenditure on other plan schemes such as Research and Statiltica, 
Child Labour, Women's Cell, Industrial Relatioqs e~ .. has also been low. 
In truer Fourth Report on Demand for Grants, 199+95, the Committee 
bad recommended that the funds allocated for various schemes should be 
utilised during the financial year for which they are earmarked. While 
reiterating their earlier recommendation tbC Committee desired that they 
should be informed about the progress made/expenditure incurred in 
various plan schemes afier every six months. 

Reply of the Goftl'DlDellt 

2.2 The total expenditure of the Ministry of Labour during 1994-95 WBI 
Rs. 42.85 crores against B.E. of Rs. 112.SO crores giving a percentaae 
expenditure of 38.09%. The Schemes pertaining to 1ndusm.J Safety. MincI 
Safety and Workers Education could use almost the entire funds allocated. 
All other schemes fell far short in expenditure as not even 40% of their 
allocated budget could be spent. The reasons for shortfall in expenditure 
for major schemes are summarized below:-
TI"1IIDIq Scllemes: 

2.3 The major allocation of budget in the training IICbemea pertaiDt to 
Vocational Training Project undertaken in collaboration with the World 
Bank. The shortfall in this Project bas been due to the followiq: 

1. Unjustified suspension of disbursals by the World Bank from 1u1y. 
1994 to January, 1995 pending completion of beJlchmarks relating to 
software component like falling of staff positions; staff training plaDs 
and engagement of cons::ltant to undertake package of field studies to 
review and analyse different segments of tbe National Vocational 
Training System. 

7 
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2. Delays in World Bank clearance for Equipment procuremeat 
under the Centrally IIpOIIIOred IICbeme of 'Modcrailation of 
Equipment' due to 1 above. 

3. Delays in execution of the Civil Worb (majority in State Sector 
Schemes) ducto procedural ilaucs. 

4. Non utilisation of funds under the Central Schemes of 7ccbnk:al 
Assistance' and 'HiTcch Trainiq' pcodina ueaotiatioaa with GTZ, 
a German Agency for Technical co-opcration to provide tccbnk:al 
assistance in the form of advisory inputa for implcmelltatioa of 
the Training ProJrammcs in IlI"rOlia. clilc:ipIiIICI compatible with 
Industry (The Agreement could be Iigncd in July, I'" ordy'1. 

2.4 Further delaiIs in teprd tIa the above iteDIJ are fumiabed in 
pages 6 and 7 of ~ re;Ort. I 

Labour Bureau: 
2.5 In the CIIliC of Labour Bureau, an amoUJlt of 1f:r. S.79 croreJ was 

allocated for the year 1994-95. As against that, they spent Rl. 2.28 
crores by the end of the year. The shortfall was mainly bccalllC of the 
fact that one of their plan schemes viz. Family Income & Expenditure 
Survey where an amount of Rl. 2.25 crores was allocated, did not take 
off. This was due to the fact that the scheme required the approval of 
SIU, Planning Commission and Ministry of Finance (EFC). Obtaining 
the approval of SIU and Planning Commission took coDJidcrable time. 
The approval of both the agencies has Jincc been obtained and a 
meeting of the EFC Expenditure Committee has abo since been held. 
Cblld 6: WOlDS Laboar: 

2.6 Under the Cbila & Women Labour Programmes, a JWIl of 
Rs. 4.55 crores was allocated for the year 1994-95. Out of this 
amount, only Rl. 1.65 crores were spent.durina the year. The shortfall 
was mainly on account of the faa that adequate number of viable 
proposals were not received from Voluntary Organisations & NGOs 
under the Grants-Aid Scheme of the Child & Women Labour CeU. 
There were also inordinate delays on the part of the Non Government. 
Organisations in furnishing utilization certificates for initial inat8lmcnts 
of assistance released to them without such c:ertificates, further 
instalments could not be released. 
Bonded Labour: 

2.7 An amount of Rl. 2.24 crores was allocated under the Scheme 
of Bonded Labour for ·the year 1994-95. Out of this, oDly an amount 
of Rl. 86 lakhs could be spent. The shortfaU was on account of &he 
fact that the State Government did not submit c:erti6catca in TCSpcd of 
expenditure incurred by them. As a result of which the share of 



9 

CcnttaJ Govt. could not be released to them. This Iapsc on the put of the 
state Governments took pIacc dCSpite repeated interaction with them 
including at quite hiP lcvela. 

2.8 As regards the direction of the committee that they Ibould be 
informed about the progrca madclcxpcnditurc iIK:urrcd in various 
Schemes after' every six months, information about plan expenditure tiD 
September, 1995 has already been ICnt by the Plannina Unit to the 
Committee. 

(Miniltry of Labour, O.M. No. 1611111CLW19S dated 5.05.1995.] 
C-II of .... Committee 

(Please see para No. 1.11 of Caapter I) 
RecoaameadatIoD (51. No.2, Para 1.9) 

2.9 The committee arc pained to DOte that the Ministry has taken their 
recommendations very lightly. In their yie~. the Committee's 
recommendations should invariable be forwarded to the PIallninS 
Commission at the time of Annual Plan proposals of the Ministry. As 
regards creation of posts, release of funds for various schemes, the 
Committee's view should accompany the Ministry'S reqUClt to Mlo 
Finance. 

Reply or tile GOftl'lUlleDt 

2.10 The Committee's recommendations were forwarded to the Plannins 
Commission before finalisation of the Annual Plan proposals by the 
Planning commission. The recommendation regarding forwarding the views 
of the Committee alongwith the proposals for creation of posts, releuc of 
funds for various schemes etc. has been .ooted for compliance. A Orculir 
to this effect has been issued to all the Divisions. 

[Ministry of Labour, O.M. No. 1611111CLW195 dated 5.05.1995.) 
Recommeodadon (S!. No. 30, Para 1.10) 

2.11 Although the Committee appreciate the efforts made by the 
Ministry in getting clearance of the proposal for procurement of equipment 
from the World Bank they are of the opinion that the matter Ihould have 
been taken up with the World Bank after seeking help from' the 
Department of Economic Affairs at an early stage. Nevertheless they 
desire that the Ministry of Labour should henceforth take steps in adv8DCC 
for early completion of the project and tpere should oot be more slippages 
on any account. As regards poor response from some of tile State 
Governments in providing matching' grants, construction of buiIdinp etc. 
under the World Bank Project, the matter should be taIteo up at the 
Minister's level. While reiterating their ~lier recommendations, the 
Committee are of the view that progress reports pertainin, to Itapa 
achieved in the implementation of various schemes under the World Bank 
project should invaribaly be furnished to the Committee every six months. 
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.....,,,tIIe~ 

2.U DeplrtmeDt of EcaDomic AIfIin .. aware of tile ac:doa takeD 
by tile World Buk ill impoIiq baD OIl dilbunemcat and the 
beDClulaarka fiud for compIctiOil • a pre-ooaditioD for raaovai of the 
baD. DBA bid aIIo beeD kept Informed of the varioua ItapI repnUq 
actiOIl by DGUT to have. the baD removed. 

2.13 DEGAT baa beea takiD, timely ICtion for compJetioD of variouI 
colllpOllenti of the World Buk Project. However, tbeJe have beeD 
IliPPIPI at varioUi ...... Implementation of Hi· Tech 1'rIiDiDI ICbeme 
is OIle of. the importut compoDentl of VocatioDll TraiDiDa Project. 
ActiOil to enp. GTZ, • German apDC)' for tcc:bDicaI Cooperation w. 
iDitiated ill November, 1993. ObtaiDiq approval from IIltearated 
FiDaDce to TenDI of Reference, submillion of propoal by GTZ, "Ill 
Principle" approvll for e .... gement of GTZ, revision of GTZ propoal 
baled on issues railed by Intearated Finuce ud World Bank, le,lI 
vettin, of Contract by Ministry of Law took a very 10111 time ud the 
contract could be liped only in July, 1995. This happened in spite of 
the fact that DGEclT followed up the proposll very closely ud took 
immedi.te action .t every stage. 

2.14. Severll letters have been addressed to the State Secretaries ud 
St.te Directors at the level of Director General/Joint Secretary ud 
director (project) especi.lly with regard to completion of civil works, 
kecpin, ill view the short time left before the closing of the project. 
States, where the proaress of Civil Works is slow have been requeated 
aeparately at Minister's level for e.rly completion of Civil Works. 

:U5. Two joint DGET-World Bank reviews were undertaken during 
1995 with the State Govts-first duril1l FebIMan:h 1995 ud sccoad 
during Oct.INov. 95. A wrap up llleeting with the labour aecretaries Of 
the State GoYtl was held in New Delhi on 9.11.95. RcCommendatiOllS 
and. fiDdiDp of the joint review were broupt to their notice for foUow 
up . action. A time bound actiOil plu has also been prepared to 
complete the remaining activities of the Project. 

(The Ministry of Labour, O.M.No. 1611111CLW195 dated 5.05.1995] 
a-dadoD (51. No .......... 1.11) 

2.16 The Committee are concerned to note that thoup the 
Govcrumcnt have ~n imprcsaiDl upon· the oSt.te Governments ud 
U.T. Administration for the speedy implementation of the 
recommendation, of tbe Bach.w.t wap Board ud rtqueatiq them to 
create Tripati CommittcclSpcciaI cells at the hipst level in this repro, 
respoDleS from some of the State Governments have been far from 
satisfactory. The Committee views the situation aerioualy. They IIIJC 
upon .tbe Ministry to tlke up the issue at the Minister's level for speedy 
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impIoaaoatatioa of tho reoommeadatioaa. The Committee would lib to be 
iDfor.-s of tile propeII made ia tbia rcprd at tile earIieIt . 

..,., fIl &III ~ 
2.17 M per the proviliODl of tile Workiq Joumalilll _ odIor 

Newapapcra Empioyeea (CoIlditiDn of Service) aDd MilcelIIDNMII 
Provilioaa Act, 1945, tho onus for implementation of the rocommeadatiGaa 
of tile Waae Bo~ Iiea with the State OovenuneDti. After tho acceptaDco 
of the recommendatioos of tho lut Waae Board (Bacha.at Waae Boards) 
in December 1989, the then Union Labour Minister Wl'Ote to all the Chief 
Ministers for the implementation of the rcc:ommeDdatioaa by newspaper 
establishment ad to create a special cell in Choir' respective States to 
oversee their implementatiou. This wu followed by tho ICttiDa up of a 
'Group of Ministers' of the ~tral Oovcmment to review tho Itat1II of 
implementation by acekiq monthly report from the State Oovcmmcnta. 
Meanwhile a number of newspaper csal!1ishmFnts filed writ petitiODl 
against the Bachawat award and the notification issued by the GovcnuneDt 
of India. The Supreme Court in an interim order in 1990 directed the 
newspaper establishments to implement the award with effect from 
1-1·1990 and also directed the State Governments not to laWlch 
prosecution .. aiDst newspaper establishments till final disposal of tho writ 
petition. The then Deputy Labour Minister 'apia Wl'Ote to all Chief 
Ministers of States and Union Territory Administrators in Auaust 1991 to 
ensure the implementation of the recommendation of Bachawat Waae 
Board. The Central Govemm~nt bas been continuously monitorial the 
progress of the implementation of the recommendations of Bachawat Waae 
Board on the buis of monthly reports received from the State 
Governments. At present out of 1563 newspaper establishments, 619 have 
fully and 35 have partially implemented of the Bachawat award. Recently, 
the Union Labour Minist,er hIS .. ain taken up the matter with the Chief 
Ministers of State Governments and Union Territory Adminiatraton 
impressing upon them the need to take adequate meuurcs for the 
implementation of the Bachawat Award. 

[The Ministry of Labour, O.M. No. 1611/11CLW19S dated 5.05.1995] 
Recommendation (51. No.5. Para I.U) 

2.18 The Committee arc of the view that it is urJent and of paramount 
importance that some kind of CODICnsUS ?e~D the States Ihould be 
elicited, throliP the efforta of the Central Oovemmcat to CIIIIIrc that • 
common national minimum waae is fixed so that the problems of miaration 
of-workers or closure of establishments or other administrative problems 
can be _kled effectively. 

Reply of the GovenuneDt 
2.19 The se relating to national Minimum W ... baa been colllidered 

by various fora in the put. The question wu repeatedly discussed by the 
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Conference of Labour Ministers between the years 1982-85. The St&tc 
Labour Ministers could not come to a definite conclusion and ultimately in 
1985 it wu remitted to the Indian Labour Conference. The Indian Labour 
ConferenCe expressed the view that "till such time a national wage is 
feasible. it would be desirable to have regioDai minimum wage in regard to 
which the Central Government may lay down the guidelines. The 
minimum wages should be linked to the rise in the cost of living". 
Accordingly as per the directions of the n.c, the Government issued 
guidelines on regioDai minimum wage in July. 1987 to all State 
Governments and Union Territory Administrations. The State 
GovernmentwU . T. Administrations were also requested to provide for 
variable dearness allowance linked to Consumer Price Index, as a part of 
the minimum wage to be revised every six months. The country was 
divided as per the Guidelines into six regions ilamely, Eastern Region, 
North-Eastern Region, Northern Region, Southern Region, Western 
Region and Central Region. Two rounds of meetings of Regional 
Minimum Wage Advisory Committee. re-named as Regional Labour 
Ministers' Conference have been held. First round was held during 1987 
and 1992 and second round of Conference was held in 1994 and 1995, 
where the question of reduction of disparities in minimum rate of Wages in 
the respective regions, has been discussed. The Ministry is also examining 
whether it will be feasible to have a national minimum floor level Wage. 

[Ministry of Labour, O.M. No. 1611ltCLW195 dated 5.05.1995) 
Comments of the ColDllllttee 

(Please see para No. 1.14 . of Chapter I) 
RecolllllWldadon (SI. No.9. ...... 2.24) 

2.20 The Committee are not happy with the functioning of the 
D.G.FASLI ~rganisation keeping in view the reported accidents at some of 
the major pOrts of the country. The inspections. of .~ips and oil tankers 
carried out by the organisation during the year 1994 are not satisfactory. 
The Committee note that although D.G.FASLI organisation is shouldering 
an important task of improving safety, health, productivity, workina 
conditions in factories and ports, yet the Budget earmarked for 1995-96 is 
1700 thousand only. The Committee, therefore, Ufge upon the Ministry to 
strengthen the organization by allocating more funds and increasiag their 
staff strength to enable them to carry out more number of inspections in 
factories and docks to identify the causes leading to accidents as weU as 
take measures for their prevention and reduction. 

Refaly of the Governmeat 
2.21 While the Factories Act, 1948 has been enacted by the Central 

Government, it is being implemented by the State Governments, UnioD 
TerritOr): Administrations and as such inspection of factories fa1ls in the 
States' sphe!e. The role of D.G.FASLI is only promotioDai and advisory in 
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the area of iDduatrill safety and health. For this, four Institutes i.e. Central 
Labour IDstitute at Bombay and Regional Labour Institutes one each at 
Kanpur, Madru and Calcutta have been set up. A plan scheme for settiDa 
up of a new Regional Labour Institute near Delhi hu been approved and 
further nceessary action in this regard is being taken. With this, the 
effectiveness of D.G.FASU would increase to a large extent. As reprcis 
iDspections of ships and tankers, efforts are being made to increase the 
same. Efforts are also being made to fill up the vacancies in time. For the 
New Jawaharlal Nehru Port at Bombay, the question of sanctioning 
additional poIIts is being examined in CODIultation with the Ministry of 
F"1IIaDCC. Incidentaly it may be clarified that the Budget Estimates, 1995-96 
for the orpuization of D.G.FASU u reflected in the Demands for Grants 
of the Ministry of Labour for 1995-~ are Rs. 5.61 erore (Rs. 2.06 
aore-Plan and Rs. 3.55 crore Non-Plan). 

[Ministry of Labour, O.M. No. 1611111CLW19S dated S.~.l99S] 
Comments 01 the CommUtee 

(Please see para No. 1.17 and 1.18 of Chapter I) 

R-.-uIatioD (51. No. iI, PIira 2.3%) 

2.22 The Committee note with distress that although the Miniltry 
realises that witli the increase in mining activities a five fold increase in the 
staff complement is justified they have not been able to create additional 
posts due to economy meuures. The Committee are not at all happy with 
the situation keeping in view the fact that the number of fatal accidents in 
the mines are increasing. The Committee, therefore, strongly recommend 
that more funds should be allocated to the Director General, Mines Safety 
so that they are equipped with the required staff strength without any 
further delay. They are also of the view that the number of inapections of 
mine. should increase and safety conferences should be held every year. 

Reply 01 the GoverDllleDt 

2.23 A new Plan Scheme in the central sector titled "Human Resource 
Developmeut" for improving health and safety standards in mines 
involvini an outlay of Rs. 10.27 aores has been approved and furt4er 
necessary action in the matter is being taken. The scheme envisages 
establishment of Mines Safety Academy comprising- training institutes at 
Dhanbad and NlIIPur for imparting structured training to DGMS officers 
with a view to updating and upiradina their technical and profCllional 
competence for enabling them to play their regulatory, enfon:emental and 
advisory roles more effectively. For this. it is proposed to create 52 
additiooal posts, purdlue equipment and vebicIea. Efforts are also beiaa 
made to uempt the organisation of DGMS from implemeatation of 10% 
economy cut directioas which are applicable to aD government 
orpuiaations. Efforts are also being made to fiB up the vacanciea caused 
due to retirement etc. in time. The existing staff complement is also being 
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put to a more rational \lie 10 that the number of' iilspections of mines 
could be increucd. As regards balding of safety conferences, it may be 
mentioned that their recommendations are advisory in nature which ire 
circulated by DGMS amongst the mining industry for implementation. 
Thereafter, the implementation status is moDitored through meetings which 
are held once every six months. While it may not be \lleful to hold the 
safety conference every year, efforts would be made to organize such 
conferences at sbort intervals. 

[Ministry of Labour, O.M. No. 161l1l1CLW/95 dated 5.05.1995] 
a-odatloa (81. No. 11, Para 1.37) 

2.24 The Committee desires tbat tbe Ministry sbould speed up recovery 
of outstanding dues by taking stem legal action against the· defaulting 
establishments. Stem legal action sbould also be initiated to get the legal 
eases disposed off quickly. 

Reply of the Govel'lUDeJlt 
2.25 The Regional Provident Fund Commissioners bave been instructed 

to take necessary legal and penal action to recover the Provident Fund 
arrears outstanding against tbe defaulting establisbments. The strength of 
the recovery functionaries has also been augmented appropriately. 
Necessary steps are being taken by the Employees Provident Fund 
Organisation for disposal of the pending legal' cases. AE. a result, the 
quantum of outstanding dues has gone down. 

[Ministry of Labour, O.M. No. 161l1l1CLW/95 dated 5.05.1995] 
Recommendation (81. No. 13, Para 1.48) 

2.26 The Committee note with concern that tbe Ministry of Labour 
could finalise joint evaluation reports of the Employment Exchanges in 
respect of only four States during the last three years. The reason put forth 
by the Ministry that due to staff constraints in DGET tbey were not in a 
position to evaluate the work of employment exchanges in otber States is 
not acceptable to the Committee. In the view of the Committee, the 
Ministry lacks in coordination and its monitoring is not up to tbe mark. 
They, therefore, recommend that the Ministry should take immediate steps 
to fill the vacant posts in the DGET in consultation with UPSC and the 
work of joint evaluation of employment exchanges in other States sbould 
be completed at the earliest. The Committee desire tbat progress made in 
this regard may be intimated to them within six months. 

Reply of the Govel'lUlHllt 
2.27 The programme of evaluation of Employment Exchanges in 20 

StateslUnion Territories has alrcady been drawn up. ID 18 States/Union 
Territories Employment Exchanges have already beeD evaluated by the 
Officers of the DGET and evaluation of the rest. is 1ik~y to be completed 
by the end of Feb. 1996. Work is in progress for conducting evaluatioD of 
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the remaining Employmcot Exchaogea duriD& the cu.rrcot year. At PnllCDt 
two posts at the level of AssiItaat Director ud post at the Ic¥el of Deputy 
Dircc:tor are VlCIIlt in Employment Directorate. which are beiDa filled up 
in c:oasultation with the UPSC and the Department of Statiatics. 

[Miaiatry of Labour. O.M. No. 1611/1/CLW19S dated 5.05.1995] 
lleaMD ..... at!cMt (51. No. I'. Para z.5t) 

2.28 The Committee are also of the view that greater attention should be 
given to the J'WlIling of special schools Wldcr the National Cilld Labour 
Project so that the children admitted in thCIe schools are not allowed to 
relapse into child labour. The performance of· these schools should be 
monitored at reaular intervals. 

Reply of tile Govemmeat 
2.29 A series of recommendations have been made by the workshop on 

Child Labour which was held on 13-14 September. 1995. With a view to 
ensuring that children covered under special schools do not relapse into 
child labour. it has been decided to cover parents of child labour under 
income generating and/or poverty alleviation schemes on priority. A 
Committee headed by the district Collectors of the concerned districts will 
monitor the progress of convergence of schemcslprogrammes at the district 
level. for the benefit of the parents of child labour. The Ministry of 
Labour has already developed monitoring format for monitoring the 
activities under National Child Labour Project including performances of 
special schools. 

(Ministry of Labour, O.M. No. 16111l1CLW195 dated 5.05.1995] 



CHAPTEIl m 
RECOMMENDATIONS AND OBSERVATIONS WInCH TIm 
COMMlTl'EE DO NOT DESIRE TO PURSUE TAKING INTO 

CONSIDERATION TIm REPUES OF TIm GOVERNMENT 

a-dlldoa (SL No. 7, ..... 2.17) 

3. "The Committee repet to DOte that the MiDiatry bu not Jiven due 
priority to their earlier recommendation in reprd to setting up of Six more 
Central Government Industrial Tribunak:um-Labour Courts aDd filIina up 
of vacanc:iea of Preaidin& Officers. This bu in turD reaultcd in pillin, up of 
pendina cues in various Courts. 1be Ministry'. reply in tbia rcprd that owin, to Budgetary c:onatrainta I8DCtion for. c:reatjoa of only ~ Court at 
Jaipur could be acc:orded and that too could not be made functional 10 far 
due to non-availability of a suitable incumbent for the poat of Preaidins 
Officer ia not at aD acceptable to the Committee. While reiteratin, their 
earlier recommendation, the Committee are of the firm view tbat six more 
Central Government Industrial Tribunal-cam-Labour Courts should be act 
up and made functional by appointin, ·Preaidins Officera without any 
further losa of time.The Committee further note that in the Southern part 
of the country there is only one Labour Court at Bangalore aDd that too is 
DOt functioning for want of a Presiding Officer. The Committee, therefore, 
recommend that the Ministry should take immediate stepa for filling up of 
an the vacant .posta of Presidin, Officers in Labour Courts. As regards 
makin, terma and conditions for appointment of PreaidiJis Officen in 
Labour Courts mon: attractive by placln, them in suitable grades, the 
Ministry should take up the issue with Ministry of Fmance for early 
clearance of the proposal." 

Reply of the Govenammt 
3.2 The matter resardin, settin, up of mQre .Gentral Government 

Industrial Tribunal-cum-Labour Courts during the remaining Eipth Plan 
period has already been taken up in risht carneal. The question of 
appointin, Presidios Officers to the new Central Government Industrial 
Tribunal-aun-Labour Courts can be taken up only after these Courts are 
sanctioned. At present the posts of PrcUdiD,· Officers "'in an Central 
Government Industrial Tribuaal-cum-Labour Courts except ~l and 
Court No.1, Dhanbad stand filled up. A statement sbowins the vacanciea 
filled up duriDa 1994-95 is annexed. The posta of Presidina Officen in 
Ceottal Govcmmeat Industrial Tribuoal-cum-Labour Courts, Asaasol and 
No.1, Dhanbad have been vacant since 01.01.1994 and 01.12.1995 
respectively. In 10 far as the Central GovenuDCllt Industrial Tribuaak:um-

16 
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Labour Court, AIaDsol is concerned, on the basis of nominations ~ved 
from the concerned High Courts, an offer of appointment to the seIcc:ted 
c:andjdate approved by the ACC was &eIlt on 12.07.1994 but be <tid DOt 
join. The other nominated candidate was aI&o not available by then as be 
bad joined another deputation post. Fresb nominations were again c:aIled 
for from the concerned High Courts on 02.12.1994. On the basis of the 
nominations received, an officer bas been selcc:ted and a proposal bas been 
lent to the DOPclT for obtaining approval of ACC OD 4.1.1996. As 
reprdl CGIT<WIl-Labour Court No. 1 Obanbad, a propoul for 
appoialment of the officer nominated by the High Court of Paw WII ICDt 
to the DOPclT OR Sth September, 1995 for obtainina the approval of the 
ACC. The DOPclT bad uked for some additional iDformation which bas 
been famisbecl to them on 2.1.1996. Efforts are aI&o beiDa made 10 fill up 
the poll of PresidiDa Officer, CGIT-cum-Labour Court, JIipur throuah 
Media Advertisement, Iinc:c the High Coutts of Aeipbouriq Stalol have 
shown their iaability to nominate any eligible Judicial Officer for the post. 
The proposal for allowing flexibility of scale of pay of the post of Presiding 
Officer as per tbe entitlemcnt of the selected incumbent ia his parent cadre 
is under coosideration of tbe Ministry of Finance. The Ministry of rtnance 
has asked for some further information in tbis regard which bas already 
been furnished to them on 19.9.1995. 

ANNEXURE·/ 

SI. Name of the Date of vacancy POll filled 
No. CGIT-cum-LC tlpOD 

1. No. II Bombay 01.(18.1993 28.04.1994 
2. Calcutta 11.11.1993 29.04.1994 
3. Jabalpur 04.09.1992 ~.1l8.11194 

4. No. II Dbanbad 01.Q7.1~ 13.12.1994 
S. Kanpur 30.07.1993 02.02.1995 
6. No. I Bombay 11.05.1995 09.08.1995 
7. CbaDdiaarb 08.06.1995 tS.09.1995 
8. Banplore 01.1'1.1994 11.12.1995 

[Ministry of Labour, OM No. 161l1VCL WI9S. dated S.OS.I99S) 

a-aunendatIoD (SI. No. I, ...... 2.11) 

3.3 The Committee are concerned to notetbat tile Strikell1oc:lr.outs in 
private establishments are on thc increase. The Committee would, 
appreciate if the Ministry looks into tile problem in totality and brinp out 



18 

suitable legislative or other changes that may be foud JICCCIIUY to curb 
this tendency. 

Reply fIl the GoYel'Dllle81 
3.4 According to the latest available iDformation, the nlllllbcr of Itriba 

and lockouts in the private sector during 1992, 1993, 1994 8IId 1995 (J8II.-
Sept.) were 1097, 1034, 885 8IId 437 respectively, the pcrccntqc decline 
being 19.33% between 1992 and 1994. Correspondingly the mandays IoIt 
due to thcac strikes and lockouts were 29.33 million in 1992, 18.01 million 
in 1993, 19.67 million in 1994 and 6.45 million in 1995 (Jan. to Sept.). The 
percentage decline 'in the mandays lost was 32.93% between 1992 and 
1994. The Government have been maintaining a close and continuous 
watch over the industrial relations situation in the country. The lGdustrial 
Relations Machinery both at the Centre and in the States takes suitable 
steps to resolve disputs and reduce work stoppages through mediation, 
conciliation, arbitration and adjudication. 

[Ministry of Labour, OM No. 161l1l/CLW195, dated 5.05.1995) 
Recommendation (SI. No. 14, Para 2.49) 

3.5 The Committee regret to note that the Ministry is not having an 
authentic data of unemployed as on date. In their view unless the Ministry 
has an authentic data of unemployed, they will not be in a position to 
combat unemployment problem. They, -therefore, recommend that the 
Ministry should have regular surveys for having an authentic data of 
unemployed in the country on yearly basis. 

ReJllJ of the Govel'lUllellt 
3.6 Detailed surveys to ascertain the position of employment, 

unemployment and labour force are conducted quinqueOllially by the 
NSSO. They also carry out survey of employment, unemployment on the 
basis of thin samples every year. The Planning Commission is the main 
source of data on projections of unemployment and employment on the 
basis of NSSO surveys and other data. Through the Employment Market 
Information Programme, Ministry of Labour obtainS employment datails, 
sector-wise and with reference to occupations and levels of education on 
ccnsus basis, periodically for the organised sector. Since NSSO with 
professionally qualified statistical manpower through their exhaustive 
surveys, cover both rural and urban areas tbroug.bout the country, it is felt 
that another survey by the Ministry of Labour is not desirable. 

(Ministry of Labour, OM No. 16111VCLW195, dated 5.05.19951 



CBAP'I'EIl IV 
RECOMMENDATIONS AND OBSERVATIONS, REPUES TO 
WHICH HAVE NOT BEEN ACCEPTED BY TIlE COMMITTEE AND 
WHICH REQUIRE REITERATION 

a .................... (51. No. 16, ..... 2.51) 
The Committee note with distress that functioDiDg of the ICbeme of 

streqtbening of Employment Exchanges for proQJOUoQ of self employment 
bas deteriorated after the scheme was traDlfcrred to StatcIUT 
Govcrnmcnts w.e.f. l.4.1992. (not l.4.1990). Thc Committee further note 
that though the number of self-employmcnt promotion c:elIs bas been 
reduced the total on-Iivc r.tcr of the ccDs has increased from 1.92 lakIu 
in December, 1993 to 2.25 Iakhs in December, 1994. They view the 
situation vcry seriously and recommend that the Ministry should take up 
the issue with NDC ior reconsideration of the decision. They also desire 
that schcme on computcrisation which has been transfcrred to StatcIUT 
Govcrnmcnts should rcvert back under control of the Centre. 

Reply fIl tbe Govel'1Ullellt 
4.2 The scheme of strengthening of Employment Exchanges for 

promotion of self-employment was transfcrred to the States only after a 
decision was taken by NnC to transfcr such schcmes to the State 
Governments. The suggestion of the Committee was taken up with the 
Planning Commission, who were requested to movc thc NnC for 
reconsideration of their earlier decision. But the Planning Commission did 
not agree with the suggestion. 

{Ministry of Labour, OM No. 161l111CLW195, dated 5.05.1995] 
CommeDts or the CommIttee 

(please s« Para No. 1.21 of Chapter I.) 



RECOMMENDATIONS AND OBSERVATIONS IN RP.VECI' OF 
WHICH FINAL REPLIES HA VB NOT BEEN RECEIVED 

II.. .'etIgp (SL No. 6 .... 1.7) 

The Committee note that die Workiq a- Family IDcome A 
Expenditure Survey wbic:h was due in 1991-92 could DOt be iaitiatcd for 
waut of clearance by die GovcI'lllDCDt. AkIIoagii the rect'mmcadltioaa of 
Staff lJIIpcction Unit of Miaiatry of FIDIDC:C for creation of additioaal 
posts. was received by the Ministry in October, 1993, no further action in 
this regard has been taken by the Ministry. The Committee are not at an 
happy with the lituation. The Miniltry's moaitoriq in this regard IICCIIII to 
be very poor. In tbeir view, sucb surveys are very useful and steps should 
be taken up for their speedy and timely pro<:euing. The Committee, 
therefore, strongly recommend tbat tbe working ellIS family income and 
expenditure survey should start witbout Iny furtber loss of time and the 
Ministry should complete the survey as early as possible. The Committee 
would like to be informed of tbe progress made by the Ministry in 
llunching the survey. The Committee desire that in order to have proper 
information regarding the surveys conducted by the Labour Bureau they 
5Ilould hence-forth be supplied copies of an the rdcucd reports on I 
regular basis. 

Reply 01 the GownuDeat 

5.2 Launching the New Working Class Family Income and Eapeaditurc 
required approval of Expenditure FiDaDc:e Committee compriJiDa 
representatives of various concerned Ministrics-DcparbDCIIlI. A 
Mcmol'Uldum for consideration of the Committee _ ciradatecl to the 
conccmcd MinistricslDepartments inviting their COIIUIICIIII. "Having 
received the comments a meeting of the Expenditure ·Finance Committee 
bas also Iince been held "On 29.1.1996. 

[Ministry of Labour, O.M. No. 161l1l1CLW9S, dated 5.05.19951 

RecollllDelldadun (SI. No. 11. ...... 2.36) 

5.3 The Committee note that although the country bas a 315 miUioa 
work force, only 17 millicJII .ave so far been covered under the EPF and 
n Act, 1952. The reply of the Ministry that EPF and FP Act, 1952 appIiea 
on its own vigour is not acceptable to the Committee. Keeping in view the 
fact that Employees' Provident Fund is a social security for labour, the 
Committee strongly recommend that the Ministry should conduc:t a survey 
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to ucertain the Dumber of coverable establiahmeata at the earlieat. 'Ibe job 
may be eatrustcci to either Labour Bureau or NSSO. The Committee abo 
DOte that quantum of empioymeat, iDWlcy period, aDd ICbeduIed 
iadllltriea reatrictioas incorporated ia the PF and FP Act, 1952 had 
relevaace earlier but have DOW become a IOUI'Ce of UDfair practice by 
IIDICI'UpWoua employcra. 1be Committee, therefore, urac upon the 
Miaistry to lJDead the Act 10 that a ordiaary labourer is Dot deprived of 
bia riahta. 

5.4 Ia pursuance of the recommeadatioa of the committee, a apccial 
drive to augmeat coverage of establisbmeata UDder the EPF Sc:beme was 
launched by the EPF Organisatioa duriaa the mouth of JUDe, 1995. Ia 
order to carry out the lurvcylfresh coverage programme aucceafully, the 
Regional Provident Fund ColllJllissioners were advised to coUec:t .tatiatical 
details from various agencies lilte Induatries Departmenta, Factory 
Directorates, ESIC etc. As a result of ~ ~verqe drive, 3679 new 
establishmenll have been covered under the scheme. 1be 
recommendations of the Committee relating to infaacy period, scheduled 
industries restrictions etc. have been noted for examination ia CODIultatioa 
with sister Ministries. 

(Ministry of Labour, O.M. No. 1611111CLW19S dated S.OS.l99S] 

Recommeodatioa (Sl. No. 15, Para 2.50) 

5.5 The Committee take a serious note of the fact that the Employment 
Exchaage are functioniag in a manner which is archaic without uaiag any 
of the DeW techaiques offered by modem techaology and managemeat. 
They. therefore, strongly recommend that the operatioas aad overall 
fuactioaiag of the Employment Exchaages Ihould be improved, with the 
help of computers, where necessary, so that these importaat estabIisbmeata 
move with the times. The Committee are also of the view that there Ihould 
be regular monitoriag of the functioning of the Employment Exchaages by 
the Ministry. 

IleplJ of the Goverameat 

5.6. The Employment Exchanges in the- COUDtry are UDder the direct 
admiaistrative aad fiaaacial CODtrol of the respective State Goveramcatsl 
Union Territory Administrations. 1be Central Government (Miniatry of 
Labour) is responsible for Iayiag down EMployment Excbaaae Policy, 
Standards and Procedures for Implementatioa by the State Govemmeata. 
Necessary guidcliae&fJDStructioas are a1read'y contained in the Natioaal 
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Employment Scmc:c Manual for the State GovcnImcJatJ to take 
appropriate me&lUlCl for effective moaitoriq of the functioaiDa of tbc 
Employment uchaoges. The Ministry of Labour ·1IIao conduct&, on a 
selective basis, joint evaluation of tile Employment E.Ehaop IDd the 
deficieocica, if any, n~, during such evaluations are broupt to tile 
notice of the conccmcd State Governments for takina corrcc:tivc 1DCUlIIeI. 
In order that Employment EIcbaogea render operative scrviceI, both to 
the employers and the jolHcekers, 117 'EmpIOymeat f:'vb'np have 
already been computerised under a Centrally Sponsored Scheme which hII 
since been traoIferrcd alonpith the COlTClpOndiq Ibarc of funds to the 
State Sector w.e.f. 1992-93 in pursuance of the decision of tile Nne. Now 
the State Governments have been gettinJ the funds approved in tlleir 
Amlual Plan for computerising the operations of the Employment 
&chaoges in a phased mlUUlCr. 

5.7 The matter of re-defining and restructuring of Employment 
Exchanges wu placed before the 32nd Session of Indian Labour 
Conference held in New Delhi on 23rd and 24th November, 1995. The 
Indian Labour Conference after elaborate discussions on this subject 
recommended that the matter needs to be further discuIIcd in the meeting 
of State Directors of 'Employment before taking a final decision. 
Accordingly, it is prOposed to convene a meeting of State Dirccton in 
March, 1996. Planning Commission will also be consulted in this matter. 

[Ministry of Labour, O.M. No. 1611l.CLWJ9S dated 5.05.1995) 

Recommendatloa (51. No. 17, Para 1:57) 

5.8 The Committee note that although the Ministry have been allocated 
Rs. 33 crores under National Child Labour Project to eliminate child 
labour in hazardous occupations in a phased manner. they arc not havin& 
an authentic data of child labour as J)cr 1991 census report. The 
Committee further note that only two States. namely, Tamil Nadu and 
Uttar Pradesh have 50 far submitted their proposals for fundiq of surveys 
on child labour in their respective States. While reviewing tile situation 
with conccrn. the Committee urge upon the Ministry to take up the iauc 
at the highest level 50 that other States which account for more than 70% 
of the child labour population should submit their proposals for fundin& of 
surveys at the earliest. The Registrar General of Census Ibould abo be 
requested to release the 1991 Census report at the carlicst. 

Reply 01 the GoYel'lllllellt 

5.9 A workshop of the collectors from most of the child labour endemic: 
discric:ts in 12 States of the country which altogether account for more than 
90% of the cbild labour population in India was held on 13-14th 
September. 1995. In line with the recommendations made at the worbbop, 
12 districU have been sanctioned funds at the rate of RI. 2.00 lakba per 
district to carry out survcyto identify child labour engaged in hazardous 
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occupaUoas. 1be lUlVey will catqorise oc:cupllioos hazardoua iIlteDlity-
wile to cover cbildrea eoppd ill mOlt hazard occupeliolll OIl priority. 1be 
V.V. Girl NatioaaI Labour IDIaitute, NOIDA, bu bce.a Jivaa the O¥CraD 
rapouibility for coordination. preperatioD of qpatjopMjre uad 
c:ompiJatioD of data at the aatioaal level. Reptnr Geoenl of CeaIuI wlao 
were requeated for upedidous compilatioD of data OIl dal1cl1abour 011 tbe 
bait of 1991 ceDIUI have iIlformed that cIiItrict-wiIe data 011 warkiDa 
cbildrea are at verioua Itap of proc:eaiaa. 

[Miailtry of Labour, OM No. IM1l/CLWI9S dated 5-OS-199Sj 

a ..... """....... (51. No. II, Pua No. 2.51) 
S.10 AI rcprds IIIlCDdiIlg the Child Labour (ProhibitioD .t RcpIatioa) 

Act, 1985, the Committee Dote that Miailtry of Labour bu furaiIbed the 
same reply wbida they bad fumiabed almost a year uad half beet. While 
reiteratillg their earlier rcc:ommCadatioD, the Commiuec urp upoa the 
Miaistry to take up the issue with the Miailfry of Law, Jllltic:e aad 
CompeDy Affairs to speed up the proposed aJDCDdmeDt. 

Rep., ftl the Govenaa.t 
S.l1 A series of recommeDdatioas bave beeD made by the WortiDg 

Group OD EDforcemcDt of the worksbop OD Cbilcl Labour held ill New 
Delhi OIl 13-14 September. 1995 OD the issue of possible ameadmcDt to 
awd Labour (Prohibition &: ReguJatioa) Ad, 1986. TheIe iauea 
aloagwith the views of the MiDistry of Law will require detailed 
ClamiDaooD aad work in this regard is in progrea. However, ItIaI is 
beillg givea for the proper eaforcemeat of the eUting proviIioaa ill the 
law as it is felt that lack of proper eaforcemcDt uad follow up actioa seem 
to hamper the efforts of the GovemmeDt in eliminatilll c:hiJd labour more 
thaa serious deficicacies in the Law itseH. Aa:onliDllY; State GovCI'DIRCDts 
have beea advised to review the implemCDtatioa of the c:hiJd labour related 
proviaioDJ in various Acts aad take IICCCUIIJ')' ac:tioa to eDforce the same 
effectively. 

[MiDistry of Labour. OM No. IMl1lCLWI9S dated S"()s'I99Sj 

New Delhi; 
29 FebrlMlTY. 1996 

10 Pludrllllll, 1911 (SGIua) 

CHANDIlA PRABHA URS, 
CIuItrpenon, 

~CommJttu 
Oft iAbollT tIIUI Wel/tw. 



APPENDIX-! 

MINUTES OF 11IE TWENTY FOUR1H Sl'ITING OF 11IE 
STANDING COMMITI'EE ON LABOUR AND WELFAlU! HELD ON 
29 FEBRUARY, 1996 

The Committee sat from 15.00 lui. to 18.00 lui. ia Committee 
Room 139 PuliuDcnt House Amlexe, New Delbi. 

PRESENT 

Smt. Oaadra Prabba U~ 
MEMBERS 

2. Shri Mahendra Baitha 
3. Shri Dattatraya .Bandaru 
4. Shri Ramesh CheDDithala 
S. Shri Anadi Chuan Das 

Lok SGb"" 

6. Smt. lCamaIa K.umari lCarRodula 
7. Smt. P~ K.udwDula 
8. Shri Bhem LaI MIIeII8 
9. Dr. CbiDta Mohan 

10. Shri Ajoy Mukhopadhyay 
11. Shri Rup Chand Murmu 
12. Shri D.K.. Naiku 
13. Shri Siddappa Bhimappa Nyamaaoudar 
14. Shri B. Akbar Paaha 
15. Dr. P. Vallal Peruman 
16. Prof'. Rasa Siqb Rawat 
17. Shri A. Prathap Sai 
18. Shri Swami SureshanaDd 
19. Shri S.B. Thorat 

~. Shri Kaaak Mal Kawa 
21. Shri Muthu tJaai 
22. Shri Ram Ratan Ram 
23. Shri Vayalar Ravi 
2A. Shri Jiboa Roy 
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SECIlETAlUAT 

1. Shri G.C. Malhotra -Ioint s.:r.t.ry 
2. Shri Babu Ram -Depllly Ser:tnIry 
3. Sbri R.S. Misra -UtuIB S«:mItry 
2. At the outlet, the Commiacc paacd a coadolcDcc reso1utioa on the 

demiIe of Sbri G.C. Nunda, an honourable Member of the Co~ 
The Members ItOOd in lileDCe for two minutes. 

3. 'I'hcreafter, the Commiacc coDIidered and adopted the Draft Report 
OD Ac:doa Takea by Govemment on the recommeadatioaaloble.rvatioDi 
coataiDcd in the Eleventh Report of the CoDlmittee OD Demaads for 
Grants, 1995-96 of the Miaiatry of Labour without any amendmeat. 

4. The Committee authoriled the Chairpclloa to fiDaliIe the Report and 
pRleDt the IIUDC to Parliameat . 

• • • 
TIle Committee thea ......... 



(Vide IDtroducdon of tbe Report) 
AAalYIia of actiw taken by GovCl'lUDCllt of tbe 11th Report of the 

StaudiDg Committee OD Labour aDd Welfare (Tcath Lot SalIba) 
I. Total number of Rccom"'CDdatimJa 19 
a. RecommeDdatiowobiervatioaa wbicb bave 

been accepted by CioveJ'lUDCllt (NOI. I, Z, 3, 
4, 5, 9, la, 12, 13, 19 
Percentage 

m. Rec:ommeDdatioDSlobscrvatioDi which the 
Committee do not desire to pursue ill view of 
Government replies. (Nos. 7, 8, and 14) 
Percentage 

IV. Recommendationslobservations in respect of 
which Government's replies have not been 
accepted by the Committee (No. 16) 
Percentage 

V. RecommendationslobservatiODs in respect of 
which final replies of Government are still 
awaited (Nos. 6, 11, 16, 17 and 18) 
Percentage 

26 

Total 

Total 

Total 

Total 

10 

S3~ 

3 

16% 
1 

5% 
S 

26% 
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